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LOK SABHA DEBATES

LOK SABHA
Monday, 13th May, 1957

The Lok Sabhn met ot Twelve of the
Clock.

[Mr SreaxEn 1 the Chair)
(No Questions)

MEMBERS SWORN

Mr. Speaker: Those hon. Members
who have not already taken the oath
will do s0 now.

Shri Ram Sahai (Khajuraho).

Shri Amjad Ali (Dhubri).

Shri Digvijaya Narain Singh
(Pupri).

Shri V. P. Nayar (Quilon).

Shrimati Rani  Kesharkumari
Devi (Raipur—Reserved).

Shri M. Khuda Baksh (Murshida-
bad).

Shri Sadhan Gupta (Calcutta
—East).
Shri Suresh Chandra Choudhury
(Dumka).

Mr. Speaker: Is there any other
Member who has not so far taken the
oath? None.

PAPERS LAID ON THE TABLE
PRESIDENT'S ADDRESS

Secretary: Sir, I lay on the Table a
copy of the President’'s Address to
both Houses of Parliament assembled
together on the 13th May, 1057

PRESIDENT'S ADDRESS
wregafy | @g & aEem, ¥ &
AT vo <1z fAgtaEt g7 97 AU
20 L.SD—1

4
=T At A 9 Ty & fram gt
¥ et 7, gty dfaar # giwr
¥ ST, OF AT 5% T e §
Tty & 99 9% & A qf TR
d & Wt & g o whw g W
st WY e @ F wwe frar g
Ia% fau st srrd § 1 A ag
waet @ i faq famamw o g7 7
T A9 ¥ § T @TE, 92T TN G
TG |

T Ty & gl § a8 gl
daz & W gEd agedt ¥ w0 F e
AT FT U AR g A A Y
0T F ¥ 55 0 q9g F R oF qaw
& wTeg @ § waa ot ¥ fqaw
Al ¥ TGIET FiAT ANT A qH
F W AT E | W I FHGY A
it dwg F g gt a T 10 | W
T K1 A Araq F 797 G4 ¥ AqEq ¥
&7 § g7 6% ¥ W= AT AT A
¥ owgq  Fgarfaat & ¥ ¥
s w1 ¥ fau fafier o
= wawT e |

gard fadfta dwadfa graam &
qg FEU AT § | WAAT & W@y af A
g afq afrard sy gga=gi 2,
foawr Fror fodr g3 a Tl &
geisd & | ¥EE ST0T g 9% wias
TATT 7T & W T AT BT WA
fir g ¥t @ wafw § e Wi
s & o s oo fvar g
A ATEI W AT T AAT AT
AT



43 President’'s Address

[Tregaf)

7w & wigw fogfa, fagose
GToT & WV @S aveT aTd AT 5
Y g ARA §, W e ar
freg & wf ¥% wferdf o1 =@ =
stz @, frwg x frafer Y swamag g
THE ER | e W T § oA
TAe, AT FT wEAEEwarg, fade
fafrra & wmedl &1 a7 £9
L AT T A #F A A R
W 7 A AAAZ AU FT) ATE-
Farga am &l § fm g sl & g
% oy freemmar arT 39 e ¥
wrare qv gfwew, e s F
fareame st weivT mar o & A A
e grwfnre § afg o ow
ATyt &1 faeAre ®F 1 g9 am #7 ofr
Fevm & fr samw st & fag a=
AZTT AW, AATIRE FH] F1 grq F
7 fomr wme Wi wftwae o 722 &
aara-faieft wafedi &1 = fem
T 1 Faw woere o & A afew
AT aT W qA §E@ W A
& & & ™ w9 F 39 aGear e
21 awar g

for wfaat w1 47 fas feor ¢
T g7 F7F FT WITE WIEE a0 a8
g1 #war ¢ 5 g Fefrasa=ft sm
Freqfine 7 & 97 ag 8T THATeHE A
arEEs T8 2, wifs smen w
W™ W qE NI a7 TR 99T
T 21 g wfar T s A
Forrforet & guTe #1 Ty T ¥ forg
T ATHAT FT AT § W T e
AT & | A0 A W "wen /7
¥ fAg waes Jae A g T §
wawm @ | 9H g ara o o fam g
fr g arerfes wfeAreal & ®O0r
swf § A0 F a7 EAIE A9
SET A TETE A FALOAT T A
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ZTT AT TIOATTATT ATYAT FT F2T FT
¥ sfemgat ov w1q AT aE W
ot ot wrear § fraffer awat &1
wifer wiv fawmm & afq ool 7 617
& o

O o7 %1 GFAET § ATHT H
agrasr e §, wag s s
forg v & 1. oI w7 g Frew
oy iy, ST § @ & g I
T, FEAT ¥ FAT WTATET WY FATE
W FRTa-faQidt sgae, d% wiedwy,
faqadl sifs & Twam &
I HHeT §) 4w & e gady dwaqia
TIAT £ FATT ¥ I THHIT B 907
4T § AEAE Z

THL & TEE, §F qEAT H O
AT AT Ay wATaft T s w1,
for qrer wfeargar g7 w7 g7 awerE
T FT 8, 59 fife F wg & fag
farsre e @rew woeT Y ¥ W ¥ agq
AT AT |

wafy s & Jamaw & 3f7 gd
& W &t faafaat & sroor ot grfr gd
%, fadro fage W @f sendwr ¥
5g foit #, 3§ gw w 3fz v
A W2, T T ¥ ey 7 W AT
e @ & fan wit age 39
FO & 1 s ¥ 9@ gk s &
et & gg o femrrk fd & o
TET A #rwal w1 w9 w0 ¥ fag
Tga & g9 fkd § | QT wEAl ¥
FAEAET WATH FT IAEA qGT § A
GEF T I AT & | §F AE WAl
&t grewy, fom o =g €1 40
TATT T §, WA § o gl s
w1 gamed aft aff fs ww adi g
afer g™ & age @@ &)

Wt AT WATT & TE FT W W
vt & AAgET ¥ Frg efer s
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woure Aarbeed & I ¥ A AL
F 2w} ¥ wATer WTOTE FT A7 sHAEAT
W1 AT R A W O e
Wi dare fear T & | ST R
¥t § o Awa ¥ frg, A Feafir
o #r omrwEr A 94Ee 6w
whrdaa & # 9y ¥ a1 fdr @
FET ST & foria graT § WY SweT
TG AEA & 1 ORI A AT KT I3
3% afcomy wre s g F gfz
¥ Freor mry # g ar Afi ¢
et fwdt ft wvc & wiaare A
WTEAT FT €40 T | SATT T IIAGH
A1 sraemsaT & are F A a0 A
g fawre § fw g @99 a9 9T §a%
&1 arg-feafr & gama ot | g
t fF g & gaew § g wrveTd
w1 1A & FArere s, S
o FmA # Ff—g7 A
QF-AT7 & aFf )

¥4 T Y ag AuT 7 ey g
& fiw s rfas romT avaeft ® faw &
T wAT ¥ TR 9T AR AT
fre=ra forar au, 9w seereT agy o
g1 & | ECfee dve AR T
faerer ¥ar wvedt wdww agy awa
T | A, ArdwfA earee W AT
F At F gart ot W &, aHIHT I
it wifies <t & | ey Fraew wfram
(Fow avoe gF) & wqa, T
T9afta QT & wf=m w0 7, /19-
wifrs g o ot faere 3T
TEAT ¥ 6N § FEAT W7 JATET AR
aw & ywad F qra: Yy whive wfiow
§9T | wTfas dver SR TS
formra T F wda TrETR R 33,000
arT §

worT &t swaanat A Sevar Ay IAfy
W & W I Nedw g F e
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fwifer swa ¥ wfis <gr | sqaaTa &
foft arr & ofr frearr o & 1 TW
qfifram @t ® w9 #, ardt w1
grrarT Wi # fgfer &, ardrT-
Tt aar e H H{ AfEw sSere
fadmr 1 A€ wdr Fem o
Yo w7 g Y F IgTA QT MR
ag fafarsht formmge oo 8, faa 92
sd e wror T @ AT
qoR ATh AT ¥ faaior & feg
ST Y EqTAT WY FgEryr JTAd
g xw e mfadr s odr &

fadeht fafmn & el X a0
o & & ford, ot ot & geaey
¥ g A AT F TTA AT A e
®t & 1 55 Qo) Favaeg § dfrd-
wrefr IuTe At e Fran W 2

Tl ¥ gEA ¥ aw, 949
vt & faw qenniard sfafer
frgwr #r k& W fparew w2,
Afgge v frgar ¥ fg w2efta afoedY
®Y e & § | faeely ¥ forg wfrer
& oF frm earfow @ 1 wade,
fafmra s wowdta diat w1 frem s
o At gefte w2 T AR
vzt £t & foa qwadfr groem &
Y,83,%0,000 T ¥ 7T T sqFedr
ot € ¢, fred oY w1af & wiafom
AT TG W AT F a1 qTATaT Y
e sqaeay fr £ amgdr

agwaEl W e gv &
ogr At & fafor & &7 F o Fremrar-
wEw # agn wfe gE & W ow gEe
owgr-uTe & frerior oY e g8 @AW
gad ¥

Y AT AT A 9 &1 KT
& W NI Frarg-vadt ez ) s
wC, T afvadt § gure e, it
# a0 srreqr v 9 gfee
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[xregafa)

WA & TAT HH WIHEAT TS A1 & o
X A FEeq 7 ¥ A 59w
worq § 1 faesft e wror @ gwy @
el & T afemat § ga wH A
ATRTIer ATaTaFAT & 91T ¢F TACqT T
I AT, AT & GER AT
Feafan g e 2 g E

Hag & fag® @ ¥ 915 &1 W=y
ard feg o & | aeEveet fadaw
g H AT AT e

(1) ofrar drar ferr (o)

wETRY, fEYe |

() wraifrs sre
TR, 8Yw |

AT AAH AQACRIT HEY AT
% o frigs wegT w00 )

fEWe-4s FT WU gEFHT
waftor faan w6t & fogy oy 7
i frgr T 9T WX WO T ad
o T & Ferg el oY Sy Y oY
TTG-50Y T ag faarcor wrags dorest
F W qOE F @ ¥ 4 fR Jw fer
aTE, WA W A & far dag W
wTHTEA 15T faan W

fadett & T Fraey g =
o7 % § 1 "gug F T qget ae A
o AT T T S A EH T S &
sy A, St Sirs fawfe, g
TR e & fada aefY, wve vl
am g 9 faslt & fRw g,
ot SRt & ¥ w1 iy -
g & HHEIPEY & € F QN F
s gaT &

I F A q AT A gH A
AT AT & T &
AT ST WA W/ A9 ) | fadar A

(eerrer )
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¥ qwzg 7 @, T, e, T,
wflew, dawdte , faw Wi gem £ o
amT w4 |

Teqd  fedfa datass 4@ W
g AR TUEL T &, fee Az 2
w1 fawn § fr s Ag EEOAT &
frefRy gl g W aaT ¥
a5 fret #1 a0 A OF o A ot
A tecs Y el Y [ FEE W
g fafy qur dge o &
iy & faart w faaw aro w5
1 F4 1 37 e e <t &1
L ATFTC I AT F7 ST HAT
2 | I SV 7 g e #71 OE & R
ufoar %1 sqre saaT 9a® a1 (67
AH & FFE W T IE AT &
art 7  faarg d21 §f v faow &
g faes =marem & amw o frar
T AT T AT &GS H Ay
TR A1 A A A T H I
e 1 g9 "Tag qfRET § AT
afg ot geifam o areesfor agET
T AT (WA A I T AATFL,
7 gaTC & T F I fedt oo
G & fAg S g 1 gF ST A OF
TEAq &R 7 & fF qulv oy fre
Y goF ara #1 Tk £, 999 ag Nfew
farar & o o s Fir gl S
A 1 gun W ageaqn AgE
& X 7 a9 FTE T | AL A
&1 fa=re & fF o owom S gw §
gl ST ¥ o A9H wH
FAATA HY ATEAAT FT FH FE F AR B
e e & o 99% qrr 3T W
AT WY GART T AY T AL F
e ¥ arx dwr g i, e
freer |0 |

guarafey & yEgd werw, o
R Fifar 7, 3w W el
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! faae & g § garnafg
T SHFT OF T & W, i
T ST T FY g7 T | WTo U
&Y AT AT W AT TR A S
AT F g A1 1 I sy e
grar-afaag #1 2 & & )

frqrefteor Ffrew #r gv-afafa
R Trg T ATA TR @ L,
fereg, Frroarefiaor & el off q@
st 1 FERTAT §HT TG AT IEA@TE
wToTfas @t qEATIfaE el & faene
Tred & gy § Wt wamaT T8
gom & | Freefeor § sy 7
T & WEATT OF A1 R aqy
H FY ATHTI WAT F T WY NEarat
¥ g1g frgefteoor st § arg 9o
fog

I fa F, wafer i Sifay
#9577 fEA ot gewfaE frew
¥ 39 aeAl % facwe-wEeET W
w73 @ & | 7 faewret 1 fder e
Fare % fafirw wiit @ sferrfas e
19 = & W fawe e 5 faewrat
Fra g ATt fgar & fafem @t Ier
o faegIz] #1 a1 T | 77 qTIw
¢ g omorfas it &t 5 & aTEe
s T s @ 8, feeg, it
ma gy afors afl frder

o g w1 a9 ¢ e fafaw
gt o & faeeret %1 demeag W
g &6 F =W 7 91 gEE
frg g &, 37 & g W W gt fE
faewreY & grfas wwmEt & & || w
e @ T AT §F faeaw e
¥ afgewrt w1 an @ T | gEE
fawdra, o7 w@R % e off SEIR &
frawsr &1 uwaTY 9fons g8 grm fw
AN wofaE a9 qAEE 3@ W
e Wi e s o awfe
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AR W | g F wiww F wfaw
ST GEAT F FET AT @ AT T
TN E | FAT F I Faw Oy & fr A
T FAH EF AR w7 W e
wfers facrat & 1w\, pewy, 7 &Y
T FAT 7, T~ F §TAT OF
TFe § A faenie) € O  geeq
"mar feafa” wAta & =1 § 3y wem
™ 4 | a9 & 5 veardt 71 fafie 2t
FTFAGT FTT GAT & WX AN TR
£ T | ¢ | Fawg 0 gwd e § Ay,
A T T A4 &) TR A
wToTfas a7 aTaTorfa et g
# faq gae =l o faggafad &
HE AT AIAT WATT FTAT AT )

T g9 39 Ag I fadig & X aw Ay
7 313 faet ¢ § =1 As 7 ATy g
a1 71T AT 7 W F slwsie qo F
Fe AT AT | 66 3 & faet aew W
AT TEAT THE (AR 47 W gEw
sron §g fnpfaat wew § arft o
g 3 ¥ efvema 7 wfaa € 1 g7 faeng
#1 quaar § arq g faar mr, femg
earefiaT & W v fa2et e &
TR &1 T TS @ A 9T AR AT
AT F FAF WAL T A SAET W
oA |, IH A OF g TG ST e
1 w9 faan, st wfgar 9tz mifa &
fagrt 97 ==1 wix fora® sarEy
T @M T F W AT
T FY TEAN FH F ART g |
e & qfa, gl wa w1 @A
T ¥ fau o 1 sghr & s
ATAT THT F T2 T, T AT HGACA
wfTs F ¥ § |

AR ¥ E@THA §T AT T Lo
at gY 4% § W g7 wafy § gag &
Y o7 #Y FeAfiy o Famr wie faex
7 agarn aqr oifg s § A wae-
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[Tregafa) HATE WL & wft A w1 4 ST
TV | TAEAT FT FA FTH S iy W ST g |
TET ¥ A g o @ F o framd qag & wewT, § W S ¥
T § 1 v A ot et el @ T ST T Y ST G |
Y & Twd S F e 97 wrew-faare
The President: Members of Parlia-

FY s dar gk & 1wt faier wh
faerm ST g ggr w21

T F qgT AL TEHTC FT AEIL
s @1 ¢ o g aem A s
®1 %% firar g W% faee-mifa & oo
1 g3 & Wy | o fawreT &
qfcmme, st difa §1 @
w ¥ o i wifa, g /i
v weagd # st wife # eqeAr 7
ara 7 & fa, gt R 7wl
fosderfaat wod s & § |
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ment, you and the members of the
legislatures of the States, chosen by
an electorate of nearly two hundred
million voters of our country, in ac-
cord with our Constitutional proce-
dures, have called me once again to
the high office of the President of the
Republic. 1 am deeply conscious of
the honour and I am grateful for the
confidence which you have reposed in
me. It shall be my endeavour to con-
tinue to deserve the trust and the
affection of which I have been so long

the happy recipient.

It gives me great pleasure to wel-
come you, as Members of the Second
Parliament in the history of our Re-
public. Some of you have been mem-
bers of one or other of the Houses of
Parliament, or come to Parliament
with rich experience in your State
legislatures. There are others among
you who have been elected to Parlia-
ment for the first time. All of you
will find, in your life and duties as
Members of Parliament, both in the
legislature and your constituencies,
immense and varied opportunities and
fields of constructive work in the
service of our country and people. I
wish you all good fortune and a very
successful tenure of Parliamentary

life,

We are in the second year of our
Second Five Year Plan. There has
been some inevitable slowing down
in the first year of the Plan, resulting
partly from the reorganisation of the
States. This imposes a greater strain
and calls for added effort both by the
Government and the people during
the remaining period of that Plan. My
Government are fully conscious of
this.

The economic situation, more parti-
cularty in retation to the Plan, con-
fronts us with factors which, while
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they do not warrant grave apprehen-
sions, are matters of serious concern
and they are engaging the attention
of my Ministers. The deficit in the
Central and State budgets and the
strain on our foreign exchange re-
sources occasioned by the require-
ments of the Plan and of industrial
development generally, as well as by
external factors, call for determined
and planned efforts. They call for
both conservation and expansion of
our resources by effecting real econo-
mies, by planned restrictions of cer-
tain imports, by expansion of export
trade and by increasing national self-
sufficiency both in the fields of indus-
try and agriculture. They will call
for savings to be utilised for produc-
tion and the abandonment of unpro-
ductive and anti-social habits of
hoarding and speculation. These can
only be effectively achieved by efforts
and vigilance not only on the part of
Government but by the people as
well.

It would be the easier, but not the
gainful or constructive way, to bridge
the gaps to which I have referred, by
halting development. This will, how-
ever, provide no real or long term
remedy. Our endeavour has to be to
mobilise and conserve resources for
greater productivity and for main-
taining and improving development.
My Government are fully aware of
the problem and of the effort requir-
ed. They are equally concerned that
our temporary difficulties should not
lead us in the direction of retarding
progress and development, but that the
difficulties should be overcome, where
necessary, by reconsideration and re-
vision of methods and by planned
mobilisation of resources, and not by
either the abandoned or slowing down
of the progress towards our objectives,

Public opinion plays a large and
well-nigh conclusive part in the
success of such endeavour. The deter-
mination and fervour of our people,
their readiness to accept discipline to
respond to the call for efforts and
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their resolve not to be led into anti-
social behaviour, such as by hoarding
or wasteful spending, alone will help
the country to pass successfully
through the present crucial period of
our Second Five Year Plan.

Members of Parliament! the coun-
try looks to you a great deal for that
sustained and special effort in support
of the policies and endeavours which
my Government will initiate in this
behalf, which will help us to surmount
difficulties and to achieve success.

While food production has increased
and the increases have been main-
tained, except for the results of
natural calamities, more especially in
certain parts of Bihar and the eastern
districts of Uttar Pradesh, we have a
considerable way to go before our
country becomes fully self-sufficient in
food. There are signs of slight abate-
ment in the rising trend of food prices
and my Government have taken
several measures to bring about this
trend. Intensive efforts have increas-
ed food production and improved crop
prospects. Except in the case of some
of the coarse grains adversely affected
by climatic conditions, the crop yields
and estimates not only do not indicate
a shortfall but have recorded appse-
ciable increases.

My Government have also entered
into  arrang t for n Y
imports of food grains and for build-
ing up reserves which will brevent
price increases and bridge the gaps
that still remain. A large storage con-
struction programme has been under-
taken. The behaviour of the public is
a large and often determining factor
in preventing rise in food prices
which is often caused by the appre-
hension of shortages resulting in the
resort to hoarding as well as to the
tendency to panic. The food situation,
thanks to the increased production
and the steps taken by my Govern-
ment, does not warrant any lack of
public confidence in regard to supplies.
My Government propose to keep
Parliament informed of the position
in regard to food and the estimates of
supply and requirements. It may be
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hoped that a knowledge of the true
facts will help to allay needless appre-
hensions and prevent artificial short-
ages and higher prices.

My Government are happy to state
that their decision to lay stress on food
production and agriculture generally
in the Community Project plans has
yielded handsome results. The Com-
munity Development and the National
Extension Service programmes have
made great strides in achievement.
Higher targets in agriculture, health
and sanitation have been achieved.
The National Sample Survey shows
that, at the end of the first Five Year
Plan, the crop yields in the Community
Development Project and National
Extension Service Blocks areas were
approximately 25 per cent.” higher
than for the country as a whole. The
Community Projects and National
Extension Blocks now cover 222
thousand villages.

State undertakings continue to make
notable progress and new targets have
been reached in almost every enter-
prise. There has also been expansion
in the private sector. Khadi and
Village industries will receive a
further impetus with the setting up of
“The Khadi and Village Industries
Commission” as a statutory body.
Among the major new projects that
will soon be inaugurated is the
Nayveli Lignite Project where the first
mine-cut will be made this month.
My Government attach importance to
the building up of a plant for the
manufacture of heavy machinery and
steps are being taken to this end.

To reduce the pressure on our re-
sources of foreign exchange, my
Government are making efforts to
obtain deferred payment arrange-
ments for major projects. Long term
credits for certain projects are being
negotiated.

Consequent on the reorganisation of
the States, Advisory Committees have
been set up for the Union Territories
and Territorial Councils have been
established in Himachal Pradesh,
Manipur and Tripura. A Corporation
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for Delhi will be soon established. A
new Union Territory of the Lacca-
dives, Minicoy and Amindivi Islands
has come into existence and the Five
Year Plan for the Andaman lslands
al a total cost of 592-50 lakhs will
include the development of communi-
cation between the islands and the
mainland.

Shipyard construction and the
building of ships of modern design
have made great progress at Visakha-
patnam and plans for a second ship-
yard are now in hand.

My Government have initiated
measures to relieve housing shortages
and promote housing standards, slum
clearances and Plantation Housing
Schemes and housing for low-income
groups and subsidised industrial
housing. An urgent requirement of
Delhi and the other great cities of
India is the clearance of slum areas,
and this problem is receiving the con-
sideration of the Central and State
Governments and the Corporations
concerned.

Two Ordinances have been promul-
gated since the last session of Parlia-
ment. Bills dealing with these Ordi-
nances will be placed before Parlia-
ment. These are:—

(i) The Life Insurance Corpora-
tion (Amendment) Ordinance, 1957,

(ii) The  Industrial Disputes
(Amendment) Ordinance, 1957.

My Government will also submit to
Parliament a number of other Bills
during the current session.

An interim statement of revenue
and expenditure for 1857-58 was pre-
sented to Parliament during its last
session and wotes on account autho-
rising expenditure for a part of the
year were passed. That statement of
revenue and expenditure will be pre-
sented again to Parliament in this
session with such changes as are con-
sidered necessary, and Parliament
will be asked to approve funds for the
whole year.
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Our relations with foreign countries
continue to be friendly. Since I
addressed Parliament last, we have
had the pleasure of receiving as the
guests of the Republic, Mr. Jozef
Cyrankiewicz, Prime Minister of
Poland, Dr. Heinrich Von Brentano,
Foreign Minister of the Federal Ger-
man Republic, and Mr. Oscaldo Sainte
Marie, Foreign Minister of Chile.

My Prime Minister will attend the
meeting of Commonwealth Prime
Ministers in London at the end of
June. During his absence abroad, he
will take the opportunity of visiting
Syria, Denmark, Finland, Norway,
Sweden, the Netherlan.is, Egypt and
Budan.

While the situation in the Middle
East continues to be wunsatisfactory
and charged with tension, it is a
matter of gratification that the Suez
Canal has been re-opened for naviga-
tion. My Government welcome the
Declaration made by the Government
of Egypt, prior to the opening of the
Canal, which re-affirms the Conven-
tion of 1888 and the determination of
Egypt to continue to abide by the
principles of the Charter of the United
Nations and .of International Law.
The Declaration provides for the refe-
rence of disputes arising from inter-
pretation of the Convention and its
application as well as certain other
matters to the World Court and also
4o abide by its decisions. The main
provisions in the Declaration are, in
the view of my Government, reason-
-able and adequate to safeguard the
legitimate interests of the world
community, if they are worked in a
spirit of cooperation and mutual
understanding by all concerned. A
notable feature of the Declaration is
that, while it is made by the Govern-
ment of Egypt, that Government has
declared that it has the status of an
International Instrument and this has
been registered with the United
Nations. My Government feel that
this Declaration and its status as an
International Instrument is a notable
contribution to the lowering of ten-
sions in that area and will provide a

13 MAY 1857

President’'s Address 58
solution of the difficulties that follow-
ed the nationalisation of the Suez
Canal.

Dr. Gunnar Jarring, a former Presi-
dent of the Security Council, visited
Pakistan and India in pursuance of a
Resolution passed by the Security
Council on the 21st of February this
year at the end of the debate on
Kashmir. Dr. Jarring visited India
twice and conferred with my Prime
Minister. He has submitted a report
to the Security Council,

The sub-committee of the Disarma-
ment Commission has been sitting in
Lendon for some time, but no agree-
ment appears to have been reached on
any aspect of Disarmament, including
the suspension of explosions of nuclear
and thermo-nuclear weapons. The
proposals of my Government in re-
gard to Disarmament were once again
referred by the General Assembly of
the United Nations at the last session,
along with all other proposals, to the
Disarmament Commigsion.

Meanwhile, the United States, the
Soviet Union, and now the VUnited
Kingdom continue their experiments
to explode these weapons of mass
destruction. World opinion is in-
creasingly concerned about the harm-
ful effects of radiation which has
been increasingly and more frequent-
ly felt in various parts of the world.
The demand for the suspension of
these explosions is widespread -and
continues to be impressed upon the
nuclear powers, but hitherto without
success,

My Government do not consider
that the compromise proposals sug-
gested from diverse quarters for the
so-called limitation of these explosions
or for their registration will ever rid
the world of their harmful effects, or
open the way to the abandonment of
these weapons of mass destruction. On
the other hand, such regularisation of
these tests tends to make thermo-
nuclear war legitimate and as having
the sanction of the world community.
Reports of experiments with more
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and more deadly weapons of war con-
tinue to be received. It is however
a matter of some gratification that the
volume of world opinion against the
continuance of experiments has
reached a higher level than ever
before. My Prime Minister in a state-
ment before the Lok Sabha in Apnl
1954 put forward for consideration the
proposal for a “Standstill Agreement”
to suspend these explosions. These
proposals have since gained much
support and the movement of world
opinion in favour of it has gathered
momentum. My Government will
continue to exert their influence with
other nations and in the counsels of
the world to bring about the aban-
donment of these test explosions and
the prohibition of nuclear and ther-
mo-nuclear weapons.

We meet here today one hundred
years after the great rising which
began in Meerut and spread over con-
siderable parts of India. That was the
first major challenge to foreign rule
and it threw up notable figures,
famous in India's history. The up-
rising was cruelly suppressed, but the
spirit of freedom and the desire to
be free from foreign domination
continued and found expression on
many subsequent occasions. Ulti-
mately it led to a great national move-
ment which followed peaceful methods
and succeeded in achieving the inde-
pendence of India and the establish-
ment of this Republic of ours. We
pay tribute now to all those who gave
their lives or otherwise suffered so
that India may be free.

India has been independent for
nearly ten years now and during this
period Parliament has laboured for
the well-being and advancement of
this country and her people and for
peace and cooperation in the world.
These labours have produced sub-
stantial results which we see all
round us in the country. The prog-
ress we have made during these years
in our own land has produced in our
people hope and self-rellance. This
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is a substantial foundation on which
we can build for the future.

Abroad, my Government have striy:
en strenuously to help to lower exist-
ing tensions in the world and to serve °
the cause of peace. The country has
also accepted heavy responsibilities in
the pursuit of this policy, in regard
to maintaining the independence of its
approach as well as in making contri-
butions to the maintenance of peace,
as in Korea, Indo-China and now in
the Middle East.

The tasks that confront us both at
home and abroad are not only consi-
derable but at times appear over-
whelming. But these tasks have to be
faced, difficulties surmounted and
objectives achieved if the fruits of
independence are to be ensured to
our people and if we are to help the
world being spared the continual
stress and horror of impending
catastrophe.

My Government will continue their
strenuous endeavours in all these
directions, to the best of their capa-
city conscious of the confidence re-
posed in them by the country, and
fortified by the conviction that despite
clouds of war, and even despair, the
desire for survival and progress is
inherent in humanity. Our capacities
and resources are limited and our
voice in the world may be but small.
But neither our national interests nor
our history and traditions, nor our
convictions chart any other course for
us, Happily for us, this is the com-
mon aim and the firm desire of all our
people. .

Members of Parliament, I wish you
success in your labours.

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
the following 9 Bills passed by the
Houses of Parliament during the
Fifteenth Session of First Lok Sabha
and assented to by the President
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since a report was last made to First
Lok Sabha on the 18th March, 1857:

1. The Appropriation Bill, 1957.

2. The Appropriation (No. 2)
Bill, 1957.

3. The Appropriation (Vote on
Account) Bill, 1857,
4. The Kerala

Bill, 1857.

5. The Finance Bill, 1957,

6. The Appropriation (Railways)
Bill, 1957.

7. The Prevention of Corrup-
tion (Amendment) Bill, 1857.

8. The Kerala Appropriation
(Vote on Account) Bill, 1957.

9. The Appropriation (Rail-
ways) (Vote on Account) Bill,
1857.

I also lay on the Table copies,
duly authenticated by the Secretary
of Rajya Sabha, of the following 2
Bills passed by the Houses of Parlia-
ment during the Fifteenth Session of
First Lok Sabha and assented to by
the President since a report was last
made to First Lok Sabha on the 18th
March, 1857:

1. The Sea Customs (Amend-
ment) Bill, 1857.

2. The Foreigners Laws
(Ameridment) Bill, 1857

Appropriation

MOTIONS FOR ADJOURNMENT

RELIEF TO EAST BENGAL REFUGEES

Mr. Speaker: I have received
notices of as many as seven adjourn-
ment motions; two were presented
the other day. The first one has been
tabled by Shri T. K. Chaudhuri, and
Shri Ghoshal. The subject is:

“The situation created by the
refusal of the Central Rehabilita-
tion Ministry to provide the mini-
mum relief by way of food and
temporary shelter on human . .

Bhri T, K. Chaudhurli (Berham-
pore): A slight verbal change, Sir. It
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should bq ‘humanitarian’ and not
‘human’.

Mr. Speaker: . . . . “humanitarian
grounds even to 10,000 (ten thousand)
destitute East Bengal refugees, under
the charge of the Union Rehabilita-
tion Ministry and the Union Govern-
ment, who were forced to come back
to Calcutta to escape the intolerable
conditions of life in Bettiah where
they were sent under the auspices of
the Union Rehabilitation Ministry and
the resulting death of men, women
and children refugees by starvation,
malnutritionr and epidem’s diseases in
the streets of Calcutta, in Howrah
maidan and Sealdah Railway Station
precincts in Calcutta.”

How many have died?

Shri T. K. Chaudhuri: The daily
rate of death, to my knowledge, in
Howrah Maidan and Sealdah station
is about 6.

Mr. Speaker: How long has this
been going on?

Shri T. K. Chaudhurl: About a
month.

Mr. Speaker: At that rate, already
200 people have died; is it?

Shri T. E. Chandhurl: Yes.

Mr. Speaker: The hon. Minister,

The Minister of Rehabllitation (Shri
Mehr Chand Khanna): Sir, I have
made enquiries from the Govern-
ment of West Bengal as well as the

Government of Bihar. There
have been no deaths either
in Bihar or Howrah maidan,

either due to malnutrition or
starvation. Normal deaths do take
place and they are taking place. The
percentage of deaths in both these
States, according to the information
given to me, is in no sense higher
than the normal percentage  which
prevails in those places. Not even
that, Sir, in this matter we have sup-
plied . . . . .

Shri T. K. Chaudhuri: If I may
intervene, I am not interested in and
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1 have not raised the question of
deaths in Bihar. I have only raised
the gquestion of deaths by malnutri-
tion, starvation and epidemic diseases
of the refugees who are now living
in Howrah maidan and Sealdah rail-
way station precincts in Calcutta.
There are other aspects also, but so
far as these deaths are concerned, of
course, I cannot accept the statement
of the Minister because I have seen
people dying before my very eyes.

Shri Mehr Chand Khanna: I have
raised the question of Bihar because,
according to the hon. Member in the
Adjournment Motion which he wishes
to move, he has stated categorically
that due to intolerable conditions in
Bihar people have left Bihar in large
numbers and come to Bengal. What
I wanted to say and urge before the
House was that the conditions in
Bihar are humane and no deaths....

Shri T. K. Chaudhuri: May I just
intervene,.......

Mr. Speaker: No.

Shri Mehr Chand Khanna: Not a
single death due to malnutrition.. . .

Shri T. K. Chaudhurl: He is argu-
ing the merits of the case.

Mr. Speaker: He is only giving the
facts. -

Shri Mehr Chand KEhanna: As re-
gards Bengal, I have just made a
statement of the same nature that no
deaths due to causes mentioned in
the adjournment motion have taken
place in Howrah maidan.

© Mr, gpenker: Was any relief that
was being given to the refugees with-
held recently to 10,000 destitutes?

Shri Mehr Chand Khanna: Relief is
given to a person who goes into our
camp. These persons were in our
Bettiah camp. Their number was
about 28,000. They were being given
proper relief. On the top of it we
spent Rs. 40,00,000 on foodstuffs that
were given to us by CARE for the
care of these very persons. We have
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got stocks worth another Rs. 40,00,000
even now. For the information of the
House I may submit that these peo-
ple went to Bettiah as far back as
June 1956 and the large scale deser-
tions took place towards the end of
February 1957, that is nearly after
eight months.

Mr. Speaker: Has this kind of relief
been withdrawn since?

Shri Mehr Chand Khanna: Relief is
given to the people in the camp. If
these people go back to Bettiah Camp
they shall get the relief. We are not
denying relief to anybody.

Shri T. K. Chaudhuri: My submis-
sion is this, so far as the question of
relief is concerned, it has been cate-
gorically stated by the Chief Minister
of West Bengal only the other day,
that they have no means at their dis-
posal to give any such relief. He has
also stated that so far as these peo-
ple are concerned they are under the
charge of the “Central Government,
because under the terms of the agree-
ment entered into .. . . .

Mr. Speaker: We are not going intu
the merits of the case. The hon.
Minister says—assuming them to be
under the charge of the Central Gov-
ernment—that relief is being given to
persons in the camp. w

Shri T. K. Chaudhuri: No, it is not
being given.

Mr. Speaker: The Minister says it is
being given to those persons who have’
not gone out of the camp. Relief will
not be given to those persons who
have gone out of the camp unless
they go back.

Shri Mehr Chand Khanna: We are
going to have a general discussion on
the Budget in a few days. All these
matters could easily be discussed then,
It is not a matter of urgent public
importance, important in the sense, as
I have already categorically stated,
that no deaths have taken place either
due to malnutrition or starvation.
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Shrimati Renu Chakravartty
(Basirhat): About 18,000 people are
living in Howrah maidan, and the
situation is so bad that people are
dying due to epidemics and starva-
tion. It is a very serious situation.

Shri T. K. Chaudhuri: Does the hon.
Minister want us to go on hunger
strike here before he admits the
seriousness of the situation? What is
the meaning of this kind of a state-
ment that it is not a matter of urgent
public importance? I have seen with
my own eyes people dying just on
the platform of the Sealdah station,
in the railway shed and before the
First Class railway booking office. Do
you ask me to believe that this is
not a matter of urgent public impor-
tance (Interruption).

Shri Mehr Chand Khanna: I am
only making a statement that the al-
legation the hon. Member is making,
that deaths have taken place due to
malnutrition and starvation, is un-
founded.

Shri T. K. Chaudhuri: That state-
ment is not based on facts, it is not
correct and it does not bear any cor-
respondence to facts.

Mr. Speaker: However important
the subject might be,. there is no
meaning in going on making state-
ments and counter-statements.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The question before you, Sir,
appears to me to be a simple one. I
have no doubt at all that great misery
is caused to these people on the
Howrah maidan or at the Sealdah
station. These people can get relief
the moment they are in the camp.
We cannot give relief in the streets
or elsewhere, and the moment they
go back they get relief. If it is said
that the camp is not & good camp, it
15 not properly looked after, or relief
is not properly given, it is a matter
for enquiry in the camp. We have
made the enquiries. Newspaper cor-
respondents have gone there, others
have gone there, and hon. Members
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can go there and see. We say it is a
good camp and that such little com-
plaints as there ‘may be can be dealt
with there. They cannot be dealt
with as people marching up to a
heavily populated city like Calcutta,
sitting ‘on the Howrah maidan or
Scaldah station precincts and trying
to compel the Government to feed
them there. Bengal, as everybody
knows, has suffered greatly in many
ways, and when a huge influx of
refugees comes we can only settle
them in other places. Benfal has
settled as many as it could; there is
no room for more. We have made,
with the help of other State Govern-
ments, arrangements to settle them
elsewhere. We are making them and
it is a continuing problem. Then, if
people go there and are induced to
go there they get into difficulties. We
are very sorry for it. It is right for
them to go back and get all the help
in food or otherwise they can. By
sitting there and expécting that the
help should go to them they merely
aggravate the problem, the difficulties
and miseries, and do not solve the
problem at all.

Shri T. K. Chaudhuri: My submis-

Mr. Speaker: 1 have heard enough
about it. So far as this matter is
voncerned, when it has been express-
ly stated by the hon. Minister. . .

Shri T. K. Chaudhurl: Sir, I rise on
a point of order.

Mr. Speaker: Order, order. When
I am addressing the House there is
no question of any point of order. So
far as this matter is concerned, it is
not denied that those people who are
in the Bettiah Camp are being given
the relief. Those who have gone out
of the camp, evidently they want
relief even though they are not in the
camp and are outside. So far as that
matter is concerned, it does not
appear to be any breach of the under-
taking that has been given by the
Central Government or their obliga-
tions to these refugres. Now, so far
as deaths are concerned, it may be, if
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they starve they must die. If they
are not in the camp and do not get
food by their own earnings or on the
terms and conditions imposed by the
Government that only those persons in
the camp will be given relief, then they
take the risk. However, as has been
stated by the hon. Minister for Re-
habilitation, there are ample oppor-
tunities to discuss this matter. 14th,
15th and 16th have been allotted for
discussio@ on the Presidential Address.
If these matters are so important—of
course, they are matters of public im-
portance, I do not deny that—there
are ample opportunitles, and it has
been a convention of the House that,
whenever there is an opportunity to
discuss such matters as these the
normal work of the House will not
be adjourned. Thervfore, I am not
willing to give consent to this
adjournment motion.

Shrl T. E. Chauduuri: May I sub-
mit, Sir, that it is nol a question of
relief as such to the inmates of re-
habilitation camps that I have raised
in this adjournment motion; it is a
question of some inlerim relief being
given to them on humanitarian
grounds. They are persons who are
under the charge of the Central Gov-
ernment. It is not a question of the
general relief that is being given to
the refugees. We are prepared, Sir,
if 1 may make a submission, to per-
suade these people to go back to the
camp, but for the interim period
some relief will have to be given.

Shri Jawaharlal Nehru: They will
get relief, not interim relief, imme-
diately they go there.

An hon, Member: You brought them
there.

Shri T. K. Chaudhuri: I did not
bring them out; I was at some other
place at that time. I have some sense
of responsibility.

Mr. Speaker: Order, order. Hon.
Members ought not to talk to  one
another like this here.
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So far as the point of order is con-
cerned, I am afraid I do not see any
point of order. As soon as they get
back to Bettiah they will get relief
and the Government is not willing
to give any interim relief outside the
camp. Relief will be given to them
immediately they get back to the
camp. There is no point of order in
this.

Foop SCARCITY CONDITIONS IN WesT
BENGAL

Mr. Speaker: I have received notice
of another adjournment motion re-
lating to the situation created in West
Bengal by the systematic refusal of
the Union Food Ministry to take
notice of the conditions of acute scar-
city bordering on famine, obtaining
for the past one month in 11 dis-
tricts out of 14 in West Bengal, as a
result of successive floods and the
consecutive failures of four main food
crops in the major part of the State,
including the Rabi Crop of this year
and other reasons, and to ensure an
adequate supply of foodgrains or even
the minimum quantity requisitioned
by the State Government of West
Bengal.

As a matter of fact, a notice was
given by Shri Kasliwal, yesterday or
day before yesterday, =sking for
opportunity to raise a debate on this
matter of the food situation in the
country at large, particularly in West
Bengal. There are also a number of
questions which have been tabled and
1 have admitted all those questions.
Let us ascertain from the hon. Minis-
ter what the present situation is. I
shall allow and permit all those hon.
Members who have tabled gquestions
and who wanted to give notice and
who have given notlce to ralse a
debate, to put supplementary questions
to elicit facts I have put them all to-
gether and I have allowed all the
hon. Members to put questions.
Further, these matters can again be
raised on the 14th, 15th and 16th.
Still, if these matters are considered
so important, I will consider and
see whether any opportunity can he
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given later on. I cannot give my
vonsent to this adjournment motion.

Shrimati Renu Chakravartty (Basir-
hat): What was the statement about
which you mentioned? Was it about
a statement by the Minister?

Mr. Speaker: I said I have admitted
all the questions and that I would in-
clude the names of all the hon. Mem-
bers who have tabled adjournment
motions also, and give all those hon.
Members opportunity to put supple-
mentary questions. Let us know the
facts. Thereafter, the Members can
take up the matter on the 14th, 15th
and the 16th. Even after that, if they
are not satisfled and if any special
motion is considered necessary, the
usual course is to see whether such
matters could be brought up, time per-
mitting.

The Minister of Food and Agricul-
"ture (Shrl A, P. Jaln): I am going to
make a comprehensive statement on
the food situation in the country to-
morrow. The hon. Members will have
the right to table questions on the
basis of that statement. In faet, I
want to take the hon. Members into
confidence about the food situation.
The problem of the food situation is
a national problem, and I shall try to
benefit from any suggestions that
might be made by the hon. Members.

Shri T. K. Chaudhuri (Berhampore):
On a point of clarification. As a
matler of convention, no questions are
allowed to be put on the statement
made by the hon. Ministers in this
House. Will questions be allowed this
time? 1Is it the pleasure of the Chair
that on this occasion, when the Food
Minister makes a statement, the Mem-
bers may put questions on the state-
ment, after the statement is made by
the Minister?

Shri A. P. Jain: Hon. Members can
table questions on the basis of that
statement.

Shri A. K. Gopalan (Kasergod):
We are glad that the Minister has said
that he would make a statement. But
our plea is that there have been so
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many statements. Even a week or ten
days back, not only this Minister but
other Ministers also made statements.
There have been so many statements,
and that is the very reason why we
wanted to have a discussion im-
mediately, because the situation in
the country demands it. As far as the
statements are concerned, it is one
thing. But, as far as the reality of
the situation is concerned, it is an-
other thing.

I shall give an example. Two days
back, the Kerala State Legislative
Assembly passed a resolution saying
that the food situation is very bad and
that they are going to approach—

Mr. Speaker: The hon. Minister has
stated that he will make a statement
tomorrow morning.

Shri A. K. Gopalan: We want to
know the true situation. As far as the
State Legislative Assemblies are con-
cerned, their statements say that the
situation is very bad. There are also
reports from Bihar and Uttar Pradesh
that the situation there is a very bad.
In Bengal also, it is 50. We want to
know whether the statement given by
the Assemblies is wrong, or, whether
the statements given by the Ministers
are wrong. We want to know the
position. There have been statements
after statements. We want to know
whether the position as we read from
the newspapers is wrong or not. What
[ say is that what the hon. Minister
has said is not right. That is the
only submission I wanted to make.

The Prime Minister and Minister of
External Affalrs (Shrl Jawaharlal
Nehru): If I may point out, the hon.
Member is criticising something on the
assumption that the statement may not
be to his liking,

Shri A. K. Gopalan: It is not a
question of my liking. There have
been, of late, two statements: one by
Shri Krishnappa and the other by the
Minister himself. I can bring a cut-
ting of the statement which says that
basically the situation is very good,
and that there is nothing serious in
the country.
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Mr. Speaker: So far as these matters
are concerned, the hon. Minister has
stated before the House that he would
make a statement. I requested him
‘o make the statement before the dis-
cussion on the President’s Address
starts, so that if any point about the
food situation has to be raised, it may
be raised during the course of the
discussion on the President's Address.

I have also sent to him all the
questions which I have admitted in
respect of this subject so that he may
answer all those points referred to in
those questions wherever necessary.
He will also take notice of the ad-
journment motfon that is tabled and
find out how far the facts mentioned
by the hon. Members agree with the
facts as they are. The hon. Minister
will refer to the statements made by
other Ministers on this subject,
wherever necessary, and he will
naturally make as full a statement as
gpssible with the facts awvailable to

im.

‘I see no need to grant permission to
this adjournment motion. I come to
the next one.

~ Shrimati Renu Chakravartty: There
is another adjournment motion on this
subject.

Mr. Speaker: I shall treat it like-
wise,

Shrimati Renu Chakravartty: I want
to know whether my point has been
taken into account.

Mr., Speaklet: I will come to it.

REMOVAL OF CERTAIN STATUES

M_r. Speaker: About the adjournment
motion regarding the removal of cer-
tain statues, I can say immediately
that I do not give my consent to the
motion. It has been said that a satya-
graha is going on in Uttar Pradesh re-
garding the removal of statues, that so
many peoplc are doing a patriotic task,
and that as the Education Ministry is
in charge of this subject, it should pro-
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vide accommodation for housing those
statues here.

So far as this adjournment mbotion
is concerned, it is purely a matter of
law and order in respect of the State
concerned. Further, this statue busi-
ness has come in here several times.
The hon. Prime Minister wants to say
something.

Shri Vijayram Raju (Visakhapat-
nam): The Chair has not read the ad-

journment motion. How can the
Prime Minister make a statement
then?

Mr. Speaker: The hon. Member is
new to this House. Of the three
copies, one is given to the Notice
Office. Another is given to me and the
third is with the Minister in charge.
He has already got it.

The Prime Minister and the Minis-
ter of External Affairs (Shri Jawahar-
lal Nehru): The Chair has ruled out
this motion, as I understand it. I
need not say anything about it,
because, if I may say so with all res-
pect, it has no relevancy here in this
context. I would venture to point out
to the hon. Member that, apart from
the context of the adjournment
motion, he makes a very large assump-
tion in this House, on behalf of the
people of Uttar Pradesh, that of all
the hon. Members here who represent
Uttar Pradesh, he alone is the repre-
sentative ! But, as far as this subject
is concerned not the adjournment
motion but the larger question must
necessarily interest him and all the
hon. Members of this House and
others. If you, Sir, would permit me
to say a few words as to what our
policy is, 1 shall proceed. Our policy
is—

Shri Surendra Mahanty (Dhenka-
nal): On a point of order. When you
have ruled out the adjournment

motion, what is the point of the Prime
Minister in explaining it?

Mr. Speaker: All that I say is, the
hon. Minister is willing to give some
information to the House, so as to
satisfy the House. Though this matter
may not be taken up by way of an ad-
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journment motion in the House, it is
a matter with respect to which any
person in the country would like to
have the views of the Government, and
the hon. Prime Minister is the fittest
person to explain to the House. There
is no point of order.

- Shri Surendra Mahanty: But you
have ruled it out.

Mr. Speaker: I am allowing the hon.
Prime Minister to speak. There is no
point of order.

Shri Vijayram Raju: The Prime
Minister is making a statement with-
out the House knowing what is the
adjournment motion which I have
tabled. 1 would like the adjournment
motion to be read clearly and then
the Prime Minister may make the

point.

Mr. Speaker: The hon. Member has
made out a huge memorandum regard-
ing this particular matter, and so, is
it necessary that I should go on read-
ing it to the House and take away the
time of the House? I have explained
to the House the gist of this ad-
journment motion. The adjournment
motion says that all the people in
Uttar Pradesh are very much agitated
about this statute business and so on.
I need not read all the details. The
hon. Member says that satyagraha is
going on regarding the removal of
statutes and that the Uttar Pradesh
Government says “We have no accom-
modation here”. An  adjournment
motion must relate to the failure of
the Government here to take action.
The failure of the Government does
not lie in not providing accommoda-
tion for the statutes!

Shri Jawaharlal Nehru: I was ven-
turing, Sir, to place before the House
what the general policy of Govern-
ment is in regard to this question of
statutes put up during the period of
the British rule in various parts of
India. There are various kinds of
statutes; some' may be considered his-
torical, some may be considered artis-
tic and some may be considered, well,
rather offensive in themselves, and of
various types. Our general attitude
has been, first of all, to remove such

20 L.SD—2.
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as might be considered offensive, and
that too, gradually without making too
much fuss and without doing anything
to raise ill will between countries,
We have removed some of those
statues and we propose to continue
doing that. There are those which
have been historically significant with-
out causing offence; we shall also re-
move them and put them in histo-
ric museums. There are those that
are not important historically or artis-
tically. I do not know what we will
do with them; if somebody else
wants them, we will make a present
of them. In particular, regarding such
statutes as may be considered in a
sense offensive to our national senti-
ment, we have taken them up and we
do propose to take them up; but, we
wish to do all this in a manner so as
not to create international ill will and
vaise up old questions, which are dead
and gone.

Shri 6. A, Dange (Bombay City
Central): On a point of clarification.
Will the Government take a census
of statutes in the three categories,
those which are offensive, those which
are historical and those which are
artistic, and make a statement to this
I-Ilou.se at a later stage?

Mr. Speaker: They want to avoid
satyvagraha.

Shri  Jawaharlal Nehra: I may
mention to this House that.these are
not all statutes. There are numerous
paintaings, some of high artistic value.
Sometimes we have exchanged them
for valuable articles of Indian art.
S0, we proceed in this way to benefit
ourselves as far as possible and not to
be burdened by them.

Shri §. C. C. Anthony Pillal (Madras
North}: My colleague, Shri Vijayram’
Raju, requested that this adjournment
motion may be read out. On the other
hand, only a paraphrase of it has been
given by you, Sir, and it has been sug-
gested by you....

Mr, Speaker: The hon. Member has
not tabled the adjournment motion. I
gave a gist of it. I need not have
brought it before this House at all; 1
might have rejected it, but I only



75 Motions for Adjournment

[Mr. Specaker]
wanted that the House should know

the Government's view. The hon.
Member who has tabled the motion
has no objection, but another hon.

Member wants to come back on my
paraphrase.

Shri Vijayram Raju: I asked you to
read it out; when you refused, I
accepted it.

Foop s1TuaTION IN THE COUNTRY

Mr. Speaker: There is another ad-
journment motion relating to the
alarming food situation in the coun-
try and the 'prevailing famine condi-
tions in many parts as revealed by
press reports, etc. I have already
said that the hon. Minister will take
this matter also inte consideration
when he makes the statement tomor-

row. As he himself has said, if his
statement does  not  cover  all
th? points raised here either by

way of adjournment motions, questions
or calling attention, those matters may
be referred to in the debate. Even
then if hon. Members are not satis-
fied, we shall consider it later.

Shrimati Renu Chakravartty (Basir-
hat): In addition to the famine condi-
tions and scarcity, the very sharp rise
in the price of rice has also to be
deali with in the statement by the
hon. Minister, because that is also im-
portant.

Mr. Speaker: That is the subject-

" matter of a series of questions, which

I have admitted; 1 am sending them

"on to the hon. Minister. The hon.

Minister will kindly take note of that
also.

There is another adjournment
motion by Shri Ramji Verma again on
the food situation. Then, there is an
adjournment motion by Shri 8. C. C.
Anthony Pillai.

SRIKE RY BURMAH-SHELL EMPLOYEES

Shri S. C. C. Anthony Pillat
(Madras North): I have given notice

13 MAY 1857

Motions for Adjournment 76

of an adjournment motion
should like it to be read out.

and I

Mr, Speaker: I am reading it.

“The grave and imminent threat
of a general strike in the oil-
distributing industry which will
paralyse the economic life of the
country consequent on notices
being served on the striking em-

ployees of Burmah-Shell that if
they fail to resume work by
tomorrow, they will all be
dismissed."”

What is the suggestion of the hon.
Member? Does he suggest that they
may go on striking and the em-
ployers should go oo keeping quiet?
What is the adjournment motion? How
is this Government responsible for
this?

Shri 8. C. C. Anthony Pillal: Under
the Industrial Disputes Act, the Gov-

ernment of India can appoint a
‘national tribunal to  settle this
disoute,

Mr, Speaker: Has that been the
demand?

Shri 8. C. C. Anthony Pillal: The

point is this. Certainly, no one has
declared this particular strike as
illegal. It is true that the workers
have a right to strike; but, as to
whether the strike is justified or not,
no one has declared anything. The
workers have felt that they are
being dealt with arbitrarily. All that
the workers have requested is that
this particular question should be
referred to a tribunal or a labour court
for settlement. In April, 1056,....

Mr. Speaker: Let us not have a
general survey of this matter. What
is the failure of the Government.
They were asked to refer this matter
to a tribunal and they failed to do it.
Is that the failure of the Government?

Shri S. C. C. Anthony Pillai: They
have been told on the 11th of this month
that the interpretation of a Settlement
that was reached under the Industrial
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Disputes Act should be referred to a
tribunal under section 36A...

Mr. Speaker: They failed to do so;
that is the point.

The Minister of Labour and Employ-
ment and Planning (Shri Nanda):
Just a few minutes before I came to
the House, I received intimation of
this motion. It happened that about
that time I received a factual report
from the Delhi Administration. This
matter is being dealt with at the level
of the Delhi Administration and I am
not able to say immediately what the
merits of the case are. But I under-
stand that it assumes some urgency
from the fact that if the emloyment
of that number of workers who are on
strike is terminated from tomorrow
morning, there may be complications.
Therefore, I am quite willing to
intervene in the dispute myself. In
the coursz of the day, we shall see if
any way can be found for dealing
with it, I may, for the benefit of the
persons concerned, convey this to the
hon. Member, the mover of this
motion, that I would like to ask, if
my intervention can be helpful at this
stage, why was it not invoked at an
earlier stage, before the strike? I
could have been more helpful then
than I may be now. Still, I will go
into the various aspecis of the
matter. . .

Shri §. L. Saksena (Maharajganj):
The Secretary of the Petroleum
Workers' Union told me that they had

written a letter to the hon. Minister,

and had sought an interview with
him, and had personally met Mr. Abid
Ali; Deputy Minister but nothing has
been done. So, it is not true that they
have not approached the authorities
before the position became worse.
They approached the authorities
early enough, but unfortunately notice
iz taken by you only when the situa-
tion becomes grave.

Shrl Nanda: 1 received a letter and
1 have replied to that letter. Some
representatives of the workers = met
the Deputy Minister for Labour also
and they were given some advice,
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which they were considering. As [
have pointed out, the matier is being
dealt with at the level of the Delhi
Administration. We cannot go-on
poking our nose at every stage.

Shri T. C. N. Menon
puram): The hon. Deputy Minister
advised the representatives of the
workers to go to the State of Kerala. .
That was the advice given and so far
nothing has been done.

(Mukunda-

Mr. Speaker: We have heard
enough about this. We have heard
the explanation of the hon.
Minister. He says he will try to do his
best and intervene in this matter. He
only says that before the strike was
launched, when they were not satis-
fled with the advice given by the
Deputy Minister they might have gone
to the Minister himself. The hon.
Minister is willing to intercede and
intervene. I do not see any reason
why this adjournment motion should
be allowed.

Shri 8. C. C. Anthony Pillai: Can
we have an assurance from the hon.
Minister that if there has been a
breach of settlement that was reach
under the Industrial Disputes Al
before the Conciliation Officer, he
will discharge his duty and refer the
dispute to the Industrial Tribunal, as
required by law?

Mr. Speaker: Every hon. Member
has taken an oath that he will dis-
charge his duty properly!

PAPERS LAID ON THE TABLE

AMENDMENT TO EmMPLOYEES' Provi-
DENT FUNDS SCHEME

The Minister of Labour and Employ-
ment and Planning (Shri Nanda):
Sir, I beg to lay on the Table, under
sub-section (2) of Section 7 of the
Employees’ Provident Funds Act, 1952,
a copy of the Notification, making
certain further amendment to the
Employees' Provident Funds Scheme,
1952, [Placed in Library. Sce No
S-2/57).
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(ORDINANCES PROMULGATED BY THE
PRESIDENT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to lay on the Table under
the provisions of Article 123(2) (a) of
the Constitution a copy of each of the
following Ordinances promulgated by
the President since the dissolution of
the first Lok Sabha:—

(1) The Life Insurance Corpora-
tion (Amenfment) Ordinance, 1357
(No. 3 of 1957) [Placed in Library.
See No. S-3|57]

(2) The Industrial Disputes
(Amendment) Ordinance, 1857, (No.
4 of 1957). [Placed in Library. See
No. S-4/57).

AMENDMENTS TO DELHI Roap Trawns-
PORT AUTHORITY RULES

The Minister of State in the Ministry

of Transport and Communications
(Shri Raj Bahadur): Sir, I beg to lay
on the Table, under sub-section (3)
of Section 52 of the Delhi Road
Transport Authority Act, 1950, a copy
of the Notifieation making
farther amendment to the Delhi Road
Transport Authority (Functions and
Duties of the General Manager and
Chief Accounts Officer) Rules, 1052,
|Placed in Library. See No. 5-5]57].

NOTIFICATIONS UNDER THE NATIONAL
Hicaways Act

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): Sir, I beg to lay
on the Table a copy of each of the
three MNotifications of the Ministry of
Transport and Communications, under
Section 10 of the National Highways
Act 1956, [Placed in Library. See No
5-6/571.

PROCLAMATION ISSUED BY THE PREST-
DENT

The Minister of State in the Ministry
of Home Affairs (Shrl Datar): Sir, I
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certain

8o
(Acquisition and
Development) Bill
beg to lay on the Table, under clause
(3) of Article 356 of the Constitution,
a copy of the Proclamation issied by
the President on the 5th April 1957
revoking the Proclamation issued by
him on the lst November, 1856 in
respect of the Kerala State, [Placed in
Library. See No. S-T|57].

AMENDMENTS TO0 THE CENTRAL ExXCISE
Rures

The Deputy Minister of Finance (Shri
B. R. Bhagat): Sir, I beg to lay on the
Table under section 38 of the Central
Excises and Salt Act, 1954, a copy of
the Notification making certain further
amendments to the Central Excise
Rules, 1844. ({Placed in Library. See
No. S-8/57].

PETITION

Press ANp REGISTRATION OF Books Act
1867 AND AMENDMENT OF THE INDIAN
Post OFFICE RULES

Shri Viswanatha Reddy (Rajampet).
Sir, I beg to present a petition signed
by a petitioner regarding the Press
and Registration of Books Act, 1867
and smendment of the Indian Post
Office Rules.

COAL BEARING AREAS (ACQUI-
SITION AND DEVELOPMENT) BILL*

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Sir, I
beg to move for leave to introduce a
Bill to establish in the economic
interest of India greater public control
over the coal mining industry and its
development by providing for the
acquisition by the State of unworked
land containing or likely to contain
coal deposits or of rights in or ever
such land for the extinguishment or
modification of such rights accruing by
virtue of any agreement, lease, licence
or otherwise, and for matters connect-
ed therewith, '

“Published in the Gazette of India Extraordinary, Part II, Section 2,

dated 13-5-57, pp. 45-60.
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Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to establish in the
economic interest of India greater
public control over the coal min-
ing industry and its development
by providing for the acquisition
by the State of unworked land
containing or likely to contain
coal deposits or of rights in or
over such land, for the extinguish-
ment or modification of such
rights accruing by virtue of any

Deve ent) Bill

agreement, lease, licence or other-
wise, and for matters connected
therewith.”

.The motion was adopted.

Sardar Swaran Singh: Sir, intro-
duce the Bill.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, the
'4th May 1957.
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CoLUMNS CoLumns
L;Eﬁgf&fs i?a‘fﬁw or ¢ Minister of Food and Agri-
Affirmation as follows : culture, the Speaker with-
in English held his consent to  the
im Hindi and moving ‘of  adjournment
1 in Malayalam aonom given notice of
PRESIDENT'S ADDRESS 41—£0 (i) Sarvashri Tridib Ku-

Secretary laid on the Table
a copy of the President’s

mar  Chaudhuri, Subi-
man  Ghose and Auro-
bindo Ghosal, regarding

#ﬁ;;zntl? boh Houses of ?tr:f:“yBe n:::nditicns in
PRESIDENT'S ASSENT TO . , .
BILLS— 60—61 )] gh" Shgp«d " Amrit
ange and others re-
Sccretary  reported that  the garding the food situa-
following Bills which were tion in the country and
ssed by the Houses of the alleged famine con-
F:rli-mmt during the Fif- ditions in many parts of
teenth Scuionhcof Firsi the country,
Lok Sabha had been assen- . "
ted to by the President : (i) f:;:‘[ di.ngRtll?;Ilf ood ‘;‘;xf
(#) The Appropriation tion in he eastern districts
Blll 1957. of Uttar Pradesh.
(N hc) Bi ﬁppropr:mon
0. 2) Bill, 1957. . :
(3) The Speaker also with-
(@) The i”mp’“ﬂ.“‘“ held his consent to the mo-
(Vote on Account) Bill, ving of an adjournment
1957. motion given notice of
(iv) The Kerala App- by Shri Vijayram Raju
priation Bill, 1957. regarding tlc[e temg:::l o}r{
. : statues in Uttar es
(v) The Finance Bﬂ]f '?5,' as the subject matter of the
(w'()R'L'llle ] Bﬁ}‘o]il;;gm adjournment motion was the
Ways, . concern of the State Go-
(mﬂ The  Prevention of vernment.
Corruption  (Amend-
ment) Bill, 1957. 4) In ;mt‘.,h of IR;' ‘.“"’“’2}
The Kerala A y the inister
(m“}pmpmnm (Voz Labour and  Employment
on  Account) Bill, and Planning, the Spea-
1957- ker withheld his consent
(ix) The  Appropriation B ey g of ed-
(Railways) (Vote on notice of by - Shri S.C.C
Account) Bill, 1957. — T
et By
e a strike by 13
Mo];[rb]i%?\l%‘ FOR ADJOUR- 61—68 E)ni}ploybel of Burmah Shell
Company

(1) Afeer the ‘atatements
made by the Prime -
nister and the Minister of
Rehabilitation the Speaker
withheld his consent to the
moving of an adjournment
motion given notice of by
Sarvashri Tridib Kumar
Chaudhuri, Subiman Ghose
and Aurobindo Ghosal re-
garding relief by Govern-

‘ment to refugees from Bettiah,

(2) In view of the statement
promised to be made by the

PAPERS LAID ON- THE
TABLE .

The following pers  were
laid on the Table:—

(1) A copy of S, R, O. No,
815, dated the 16th
March, :9517 under sub-
section (2) of section 7 of
the Employees' Provi-
dent Funds Act, 1951,

41, 78~Bo
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TABLE—Contd:

making certain  further
amendment to the Em-
ployees Provident Funds
Scheme, 1952,

(2) A copy of each of the
mmlg d byoxis;mﬁ
promulgate t -
sident  since the dissolu-
tion of the First Lok Sabha
under the provisions of
Article 123 (2) (@) of the
Constitution :

() The Life Insurance
Corporation (Amend-
ment)  Ordinance, 1957
(No. 3 of 1957).

(i) The Industrial Dis-

putes (Amendment)
Ordinance, 1957 (MNo. 4
of 1957).

(3) A copy of the Notifica-
tion No. 18. TAG(23)/54,
r dated the 11th June, 1956,
under sub-section (3) of Sec-
tion §2 of the Delhi Road
Transport  Authority Act,
1950, certain
further amendments  to
the Delhi Road Trans-
port Authority  (Functions
and Duties of the General
Manager and Chief  Ac-
counts Officer) Rules, 1952.

(4) A copy of each of  the
following  Notifications of
the Ministry of Transport
and Communications under
Section 10 of the National
Highways Act, 1956 :

(z) Notification No. S.R.O.
1180, d the 13th
Apnl, 1957.

[DAILY DIGEST)

(i) Notification No. S.R.O.
1181, dated the 13th April,
1957

(#i7) Notificaton No. S.R.O.
1182, dated the 13th

April, 1957,
(s) A copy of the Proclama-
issued by the Presi-

dmt on the 51]1 April, 1957,
under Clause (3) of Article
356 of the Constitution
revoking the Proclamation
issued by him on the 1st
November, 1956, in respect
of the Kerala State.

(6) A copy of the Notifica-
tion No. 5. R. O. 1303,
dated the 27th April, 1957,
under Section 38 of the
Central Excises and Salt Act,
1944, making certain further
amendments to the Central
Excise Rules, 1954.

PETITION FRESENTED

Shri T.N. Viswanatha Reddi
presented & petition signed
by a petitioner regarding the
Press and Registraton of
Books Act, 1867, and am-
endment of the Indian Post
Office Rules,

BILL INTRODUCED

Coal Bearing Areas (Acqui-
sition and Development)
Bill was introduced.

AGENDA FOR TUESDAY
14th May. 1957—

The Budget (Railway) 1957-58.
Motion rs‘ Pm;demz]ﬁi;e‘:.
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